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passed by the Rajya Sabha at its 
sitting held on the 19th July, 1971.”

(ii) **JLn accordance with the provisions 
of rule 11 i of the Rules of Proce-
dure and Conduct of Business in 
the Rajya Sabha, 1 am directed to 
enclose a copy of the Punjab State 
Legislature (Delegation of Powers) 
Bill, 1971, which has been passed 
by the Rajya Sabha at its sitting 
held on the J 9th July. 1971.’*

BILLS AS PASSED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table of 
the House the following Bills, as passed by 
Rajya Sabha ■

(i) The Gujarat State Legislature (Dele-
gation of Pawers) Bill, 1971.

(ii) The Punjab State Legislature (Dele-
gation of Powers) Bill. 1971.

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE

MR. SPEAKER : The Committee on 
Absence of Members from the Sittings of 
the House in their First Report have re-
commended that leave of absence be granted 
to the following Members for the periods 
indicated in the Report:

(1) Shri J. Rameshwar Rao
(2) Maharaja Martand Singh
(3) Shri Amrit Nahata

(4) Shri Shrikrishna Agarwal

(5) Shri N. K. P. Salve
(6) Shri Jharkhande Rai

I take it that the House agrees with the 
recommendations of the Committee.

SOME HON. MEMBERS : Yes.

MR, 'SPEAKER : The Member* will
te  irformed accordingly.

GUJARAT BUDGET—GENERAL 
DISCUSSION AND DEMANDS 

FOR GRANTS

MR. SPEAKER : The House will now 
take up General Discussion of the Gujarat 
Budget.

DEM AMD NO. 1. STATE LEGISLATURE 

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 41,40,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which wit] come in 
course of payment during the year 
ending the 31st day of March, 1972, 
in respect of State Legislature'/’

DEMAND NO. 2, GENERAL AUMfNISTRV 
T1 ON DEPARTMENT

MR. SPEAKER ; Motion moved ;

“ That a sum not exceeding Rs. 18,37,000 
be granted to the President out of the 
Consolidated Fund of the State of Gujarat 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st d^y of March 1972, in respect of 
'General Administration Department*.*'

DEMAND NO. 3. TERRITORIAL AND 
POLITICAL PENSIONS

MR. SPEAKER : Motion mrved :

‘‘That a sum not exceeding Rs. 97,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will cotre 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Territorial and Political 
Pensions'/’

DEMAND NO . 4. PRIVY PURSES AND 
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved :

' : “That a sum not excecdlngRs.
' w  tihe" ■
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Consolidated Fund o f t b e  8f#te of 
Gujarat to complete the sum necessary 
to defray thecharge* which wilt come io 
course of payment during the year 
ending the 3m  day of March 1972, io 
respect of 'Privy and Allowances of 
Indian Rulers*/'

DEMAND NO. 5. OTHER REVENUE 
EXPENDITURE PERTAINING 

TO GENERAL ADMlNlSTR- 
ATION DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 29,68,000 
be granted to the President out of the 
Consolidated Fund of that State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the ilst day of March 1972, in 
respect of ‘Other Revenue Expenditure 
pertaining to General Administration 
Department*/'

DEMAND NO. 6. SALES TAX

MR. SPEAKER : Motion moved :

‘That a sum not exceeding Rs. 78,09,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 3! st day of March 1972, in 
reaped of ‘Sale* Tax’.”

DEMAND NO. 9. FINANCE DEPARTMENT

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs,64,93,000 
be granted to the President out of the 
Consolidated Fuad of the State of 
Gujarat to complete tbe sum necessary 
to defray the charges which will come 
in coarse of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Finance Department’."

DEMAND NO. 10. OTKfett REVENUE 
EXPENDITURE PERTAINING TO 

PlSfAKCfi DlSPARTMBNT

; Mft/SPteAlCE* ; Motion moved : '

=#»»•'•• not exceeding Rs.' 
3 .99 ,92^  be | * a ^  to the President -

out of tbe Consoiidated ^tfnd dfthe 
State of Gqjamt to complete the sum 
necessary to defraythe charges which 
will come in course of payment during 
the year coding the 31st day of March 
1972, in respect of 'Other Revenue 
Expenditure pertaining to Finance 
Department V ’

DEMAND NO- II. PENSIONS AND 
OTHER RETIREMENT BENEFITS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1.58.46.000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete tbe sum 
necemry to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1972, in respect of. * Pensions and other 
Retirement Benefits’.*’

DEMAND NO. 12. LEGAL DEPARTMENT 

MR, SPEAKER : Motion moved i

“That a sum oot exceeding Rs; 8,09,000 
be granted to tbe President our of the 
Consolidated Fund of the Stale of 
Gujarat to complete the sum necessary 
to defray the charges which Will come 
in course of payment during the year 
ending the 31st day of March 1972, 
in respect of ‘Legal Department1.”

DEMAND NO, 13. ADMINISTRATION
OF JUSTICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rt.
1.10.56.000 be granted to the President 
out Of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
witt come in course of payment during 
tbe year ending the 3fst day of March 
I972t in respect of. ' Administration of 
Justice’.*’

d e m a n d  n o . m . o t h e r  r e v e n u e
EXPENDITURE PERTAINING TO 

. , LEGAL DEPARTMENT ,  ,

MU. SPEAKER :

•♦Hat a s^n  nirtexceedlng Rs. 12;9*,000
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Consolidated Fund of the State of 
Gujerat to complete the sum necessary 
to defray tbe charges which will come io 
course of payment during the year end-
ing the 31st day of March 1972, io 
respect of ‘Other Revenue Expenditure 
pertaining to Legal Department*."

DEMAND NO. 16. PUBLIC WORKS 
DEPARTMENT

MR. SPEAKER : Motion moved :

*'Thaf a turn not exceeding R«. 12,00,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete theeum necessary 
to defray tbe charges which wifi come in 
course of payment during tbe year end* 
log the 31st day of March 197*. in 
respect of ‘Public Works Department*.'*

DEMAND NO. 17. IRRIGATION AND 
NAVIGATION

MR. SPEAKER : Motion moved I

‘'That a sum not excedding Rs. 16,77,28,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete tbe sum necessary 
to defray tbe charges which will come in 
course of payment during the year end-
ing the 31st day of March 1972, in res-
pect of ‘Irrigation and Navigation’ "

DEMAND NO. IS. OTHER REVENUE 
EXPENDITURE PBRTAINING TO PUBLIC 

WORKS DEPARTMENT

MR. SPEAKER: Motion moved :

“ That a sum not exceeding Rs.42,41,000 
be granted to the President out of 
tbe Consolidated Fund of tbe State of 
Gujarat to complete the sum necessary 
to defray tbe charges which will come in 
course of payment during tbe yesrend- 
ing tbe 31st day o f March 1972, in 
respect of 'Other Revenue Bxpenditure 
pertaining to Public Works Depart* 
menu*

DEMAND N0. 19. PW U C WORKS 

MR. SPEAKER: Motion moved t

State of Gujarat toctm ple te  the sum 
necessary to defray the charges which 
will come ta course of payment during 
the year ending the lis t day of March 
1972, in respect of 'Public Works’.”

DEMAND NO. 20. PORTS AND 
PILOTAGE

MR. SPEAKER : Motion moved :
•'That a sum not exceeding Rs.
2,38,36,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come In course of payment during 
the year ending the 31st day of March 
1972, in respect of 'Posts and Pilot*

DEMAND NO. 21. LAND REVENUE 

MR. SPEAKER: Motion moved :

“That a sum not exceeding Rs. 78,87,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Land Revenue'.”

DEMAND NO. 22. STAMPS AND 
REGISTRATION

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 17,47,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come in 
course of peyment during the year end* 
ing the 31st day of March 1972, in 
respect of ‘Stamp* and Registration’/*

DEMAND m i  24. REVENUE DEPARTMENT

MR. SPEAKER; MotiottBtoved:

"That asum not exceedlngRs. 1,61*81,000 
be framed to the President oik of the 
ContoHdated Fund of the State of 
Qu jm t  to complete the m a  necessary 
to defray thecharges which wHl oome in

■ ^  courseof payment during the year end*'
V ™ * weewHar r«. , lag «*• i t e  **< *  M w m f f l ,  w- \ :;f t*ect ot '• ■■
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DeMANDiN0. 25, DAN0S DISTRICT

MR. SPEAKER : Motion Motion :

4‘That a sum not exceeding Rs. 
1,06,96,600 be granted to the President 
out of the Consolidated Fund Of the 
State of Gujarat to complete the turn 
necessary to defray the charges which 
will eome in course of payment during 
the year ending the 31st day March 
1972, in respect of ‘Dangs District'.”

DEMAND NO. 6. FAMINE RELIEF

MR. SPEAKER : Motion moved :

‘Thai a sum not exceeding Rs. 14,66,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will cone 
in course of payment during the year 
ending the 3!st day of March 1972, 
in respect of 'Famine Relief.”

DEMAND NO. 27.  OTHER REVENUE 

EXPENDITURE PERTAINING TO 

REVEN1 B  DEPARTMENT

MR. SPEAKER : Motion moved :

“That  a sum not  exceeding' Rs.
1,16,83,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1972, in respect of ‘Other Revenue 
Expenditure pertaining  to Revenue 
Department’.’*

DEMAND NO. 29. PANCHAVATS AND 

HEALTH t̂PARTMBNT

MR. SPEAKER : Motion moved :

: DEMAND NO. 30- MEDICAL 

MR. SPEAKER : Motion moved:

“That  a  sum not  exceeding  Rs.

6.30.26.000 be granted to the President 

out of the Consolidated Fund̂of the State 

of Gujarat to complete the sum neces* 
sary to defray the charges which will 

come in course of payment during the 

year ending the 31st day of March 1972, 

in respect of ‘MedicalY’

DEMAND NO. 31. PUBLIC HEALTH 

MR. SPEAKER i Motion moved :

“That  a  sum not  exceeding  Rs.

6.78.36.000 be granted to the President 

out of the Consolidated Fund of the 

Stale of Gujarat to complete the sum 
necessary to defray the charges which 

will come in course of payment during 

the year ending the 31st day of March 

1972, in respect of 'Public Health’.'*

DEMAND NO. 32.  FAMILY PLANNING 

MR. SPEAKER : Motion moved ;

'’That  a  sum not  exceeding  Rs.

2.11.98.000 be granted to the President 

but of the Consolidated Fund of the 

State of Gujarat to complete the sum 
necessary to defray the charges which

_  will come in course of payment during 

the year ending the 31st day of March 

1972, in respect of‘Family Planning’/'

DEMAND NO. 33. COMMUNITY DEVELOP* 

M»NT PROJECTS. NATIONAL EXTEN-

SION  SERVICE  AND  LOCAL 

f  ,  DEVELOPMENTS WORKS

MR. SPEAKER : Motion moved

♦'That  a  sum  not  exceeding  Rs*

4.92.97.000 be granted to the President 

out of the Consolidated Fund of the"That a sum J not exceeding Rs.
11,65,0d0 be granted 10 ttte President 
out of ''-ilm Con«oUdated Fund of the 
State of Gujarat to complete the sum
< neOwsary tO defray ihe charges which 
will come ia course of payment during 
■V:' t̂ t̂î ^dî  'ihiSv'Mst ■ day of March

! state of Gujarat to complete the sum 
/;̂:#ceittfy to defray the cbargeswhich
-  will come in course of payment during 

the year ending the 31« dty ÎMfaitti
1972, in respect of Oevfr
lopmcnt ProjeciSi National Extension

' - m   jDevelofttnents
, J- -.;v 'W ■



DEMAND NO. 14. OTHER REVENUE 
EXPENDITURE PERTAINING TO 
PANCHAYATS ANDHEALTH 

DEPARTMENT

MR. SPEAKER: MotioQ moved ;

‘“That a sum not exceeding Rs.
5.49.37.000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1972, in respect of 'Other Revenue 
Expenditure pertaining to Panchayats 
and Health Department’/ '

DEMAND NO. 35. STATE EXCISE DUTJBS 

MR. SPEAKER: Motion moved:

“That a sum not exceeding Rs.
14.06.000 be granted to the President
out of the Consolidated Fund of the 
Stale of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1972, in respect of *State Excise
Duties’."

DEMAND NO. 37. EDUCATION AND 
LABOUR DEPARTMENT

MR. SPEAKER : Motion moved :

44 That a sum not exceeding Rs. 7,03,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of 4 Education and Labour 
Department*.*’

DEMAND NO. 38. EDUCATION

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs.
33.96.01.000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to e m p k m  the sum 
necessary to defray the cbargeswhkh 
will come in course of payment during 
the year ending the 31st d«r ofMawh 
*972, in xwpect of ,Bducetk»V’

DEMAND NO* 39. LABOUR AND 
EMPLOYMENT

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 72,45,000 
be granted to the President out of the 
Consolidated Fund o f . the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending tbe3J»t day of March 1972, in 
respect of ‘Labour and Employment*.*’

DEMAND NO. 40, OTHER REVENUE 
EXPENDITURE PERTAINING TO 

EDUCATION AND LABOUR 
• DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding. Rs.
3,39,25,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March 
1972, in respect of 'Other Revenue 
Expenditure pertaining to Education 
and Labour Department*."

DEMAND NO. 41. PENSIONS AND 
OTHBR RETIREMENT BENEFITS

MR. SPEAKER : Motion moved :

'•That a sum not exceeding Rs. 15,00,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of 'Pensions and other Retire-
ment Benefits'.”

De m a n d  n o . 42. t a x e s  o n  v e h i*
CLEI AND OTHER TAXES AND

Dimes pb r t a in in  g  t o
... HOMBDEPARTMENT .

MR. SPEAKER ; Mo^on moved :

"That * ■ anm not enoeodint R^ 
S&MWMM* granted *© A* President 
out '-'of th e■ PfriiirrUrtitiif Ttitifl fff ifet ’
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S t a t e  o f  G u j a r a t  to complete t h e  s u m  
n e c e s s a r y  t o  d e f r a y  t h e  c h a r g e s  w h i c h  
w i l l  c o m e  i n  c o u r s e  o f  p a y m e n t  d u r i n g  
th e  y e a r  e n d i n g  t h e  31s t  d a y  o f  M a r c h  
1 9 7 2 ,  in  r e s p e c t  o f  ‘T a x e s  o n  V e h ic l e s  
a n d  o t h e r  T a x e s  a n d  D u t i e s  p e r t a i n i n g  
t o  H o m e  D e p a r t m e n t ’ . ”

DEM AND N O . 4 3 .  HOME DEPARTMENT

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .  2 3 ,6 4 ,0 0 0  
b e  g r a n t e d  t o  t h e  P r e s i d e n t  o u t  o f  t h e  
C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  
G u j a r a t  to complete t h e  s u m  n e c e s s a ry  
to  d e f r a y  t h e  c h a r g e s  w h i c h  w i l l  c o m e  
in  c o u r s e  o f  p a y m e n t  d u r i n g  t h e  y e a r  
e n d i n g  t h e  3 1 s t  d a y  o f  M a r c h  1972,  in  
r e s p e c t  o f  ‘ H o m e  D e p a r t m e n t ’. ”

DEM AND NO. 44. JAILS

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .  3 9 ,1 6 ,0 0 0  
b e  g r a n t e d  t o  t h e  P r e s i d e n t  o u t  o f  th»  
C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  
G u j a r a t  to complete t h e  s u m  n e c e s s a r y  
t o  d e f r a y  t h e  c h a r g e s  w h i c h  w i l l  c o r o e  
in  c o u r s e  o f  p a y m e n t  d u r i n g  th e  y e a r  
e n d i n g  t h e  3 1 s t  d a y  o f  M a r c h  1972,  in  
r e s p e c t  o f  ‘J a i l s ’. ”

DEMAND NO. 45. POLICE

M R .  S P E A K E R  : M o t i o n  m o v e d  .'

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .
9 . 6 6 , 0 1 , 0 0 0  b e  g r a n t e d  to  t h e  P r e s i d e n t  
o u t  o f  t h e  C o n s o l i d a t e d  F u n d  o f  t h e  
S t a t e  o f  G u j a r a t  to complete t h e  s u m  
n e c e s s a r y  t o  d e f r a y  th e  c h a r g e s  w h ic h  
w i l l  c o m e  in  c o u r s e  o f  p a y m e n t  d u r i n g  
th e  y e a r  e n d i n g  th e  3 1 s t  d a y  o f  M a r c h  
1972 ,  i n  r e s p e c t  o f  ‘P o l i c e ’ . ”

DEMAND NO. 46. OTHER REVENUE 
EXPENDITURE PERTAINING TO 

HOME DEPARTM ENT

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d in g  R s .  4 6 ,7 4 ,0 0 0  
b e  g r a n t e d  t o  t h e  P r e s i d e n t  o u t  o f  t h e  
C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  
G u j a r a t  to complete t h e  s u m  n e c e s s a r y  
t o  d e f r a y  t h e  c h a r g e s  w h i c h  w i l l  c o m e

in  c o u r s e  o f  p a y m e n t  d u r i n g  t h e  y e a r  
e n d i n g  th e  31s t  d a y  o f  M a r c h  1972,  
in  r e s p e c t  o f  ‘O t h e r  R e v e n u e  E x p e n d i -
t u r e  p e r t a i n i n g  t o  H o m e  D e p a r t m e n t ’. ”

DEMAND N o .  4 7 .  OTHER TAXES AND 
DUTIES PERTAINING TO INDUSTRIES 

MINES AND POW ER DEPARTMENT

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .  5 , 1 8 ,0 0 0  
b e  g r a n t e d  to  t h e  P r e s i d e n t  o u t  o f  t h e  
C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  
G u j a r a t  to complete t h e  s u m  n e c e s s a r y  
t o  d e f r a y  t h e  c h a r g e s  w h i c h  w i l l  c o m e  
i n  c o u r s e  o f  p a y m e n t  d u r i n g  th e  y e a r  
e n d i n g  i h e  31s t  d a y  o f  M a r c h  1972 ,  in  
r e s p e c t  o f  ‘O t h e r  T a x e s  a n d  D u t i e s  
p e r t a i n i n g  t o  I n d u s t r i e s ,  M i n e s  a n d  
P o w e r  D e p a r t m e n t ’. ”

DEMAND NO. 48 .  INDUSTRIES, MINES 
AND POW ER DEPARTM ENT

M R .  S P E A K E R  ; M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .  4 , 0 7 ,0 0 0  
b e  g r a n t e d  t o  t h e  P r e s i d e n t  o u t  o f  th e  
C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  
G u j a r a t  to complete t h e  s u m  n e c e s s a r y  
t o  d e f r a y  th e  c h a r g e s  w h i c h  w i l l  c o m e  
in  c o u r s e  o f  p a y m e n t  d u r i n g  t h e  y e a r  
e n d i n g  t h e  3 1 s t  d a y  o f  M a r c h  1972,  in  
r e s p e c t  o f  ‘ I n d u s t r i e s ,  M i n e s  a n d  P o w e r  
D e p a r t m e n t ’ . ”

DEMAND NO. 49 .  INDUSTRIES 

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d in g  R s .
1 .0 6 .4 1 .0 0 0  be  g r a n t e d  t o  t h e  P r e s i d e n t  
o u t  o f  t h e  C o n s o l i d a t e d  F u n d  o f  t h e  
S t a t e  o f  G u j a r a t  to complete t h e  s u m  
n e c e s s a r y  t o  d e f r a y  t h e  c h a r g e s  w h i c h  
w i l l  c o m e  in  c o u r s e  o f  p a y m e n t  d u r i n g  
t h e  y e a r  e n d i n g  th e  31s t  d a y  o f  M a r c h  
19 7 2 ,  in  r e s p e c t  o f  ' I n d u s t r i e s ’ . ”

DEMAND N O . 50 .  STATIONERY AND 
PR IN TIN G

M R .  S P E A K E R  : M o t i o n  m o v e d  :

“ T h a t  a  s u m  n o t  e x c e e d i n g  R s .
1 . 3 7 .1 2 . 0 0 0  b e  g r a n t e d  t o  t h e  P r e s i d e n t



M7 Vi

■ ' out «f the Consolidated Fand of tbe 
.V'c«tai»^\Gt*jaret to coifpfatf itosum 

necessaey to defray the charges which 
will come in cotnte of paymentduriag 
ihe year ending the 31st day of March 
1972, ia respect of 'Stationery and

. , - ... ■;:■■;■ ” r •

DEMAND NO. 31. MISCELLANEOUS 
EXPENDITURE PERTAINING TO

i n d u s t r i e s , m in e s  a n d
POWER DEPART-

■■■■■■■■ ■ ■ :■■ MBNT • ' " • ;

MR. SPEAKER : Motion moved :

“ That a sum not exceeding &•-
1,10,95,000 be granted to the President 
oiil of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 3<st day of March 
1972, in respect of 'Miscellaneous
Expenditure pertaining to Industries, 
Mines and Power Department*.'*

DEMAND ND. 53. AGRICULTURE, 
FORESTS AND COOPERATION 

DEPARTMENT

MR. SPEAKER ; Motion moved :

“That a sum not exceeding Rs. 6.00,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of 'Agriculture, Forests and 
C o ^ ra tjo n  Department'."

DEMAND NO. 54. AGRICULTURE 

MR. SPEAKER : Motionmoved :

“That a sum not exceeding Rs. 
6,17^98,000 be granted to the President 
out of the Consolidated hind of the 
State of Gujarat to complete tbe sum 
: necessity to ■ defray.; thev ̂ fg e s  which 
will come in course of payment during

<rfMa*Ch
j n f c  to M m # # *  'A & ku iim 'S 'i ■ f

MR8PBAKER ; Motion moved ;

7 “Tli*t a ; sum not . 'exceeding Ha.
1,39,33,000 be granted to the Pteaident 
out of the Consolidated Fund of the 
State of Gujarat to complete tbe sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st day of "March 
1972, in respect of 'Animal Husbandry'."

DEMAND NO- 56. COOPERATION

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,26,01,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
wilt come in course of payment during 
th ? year ending the 31st day of March 
1972, in rcspcct of 4 Cooperation*."

DEMAND NO. 57. FISHERIES

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 55,07,000 
be granted to the President out of the 
Consolidated Fond of the State of 
Gujarat to complete tbe sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, In 
respect of ‘Fisheries'/'

De ma n d  no. 58. Fo r e s t  

MR. SPEAKER ; Motion moved ; 

“That a sum not exceeding Rs 1,22,47,000
■ be■.,gjmnte4',,jt0 th e : President 'om .of ■' 

the Consolidated Fuod of the State of 
' A n hw *  idgk itiimir/rtiir Ihft tftm-^ririhiisfr. . “ it™" P̂* .»* w '1111 1 ■

tafefrayU ie charges . *0me
vv, WSeirwa i n H P I ' , i J t
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De m a n d  No * 59. o t h e r  Reven ue
EXPENDITURE PERTAINING TO AGRI-
CULTURE, FORBST AND COOPERA*

t io n  De pa r t m e n t  

MR. SPEAKER : Motion moved :

“ That a sum not exceeding XU. 20,56,000 
be granted to the President out of 
the Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31it day of March 1972, in 
respect of 'Other Revenue Expenditure 
pertaining to Agriculture, Forests and 
Cooperation Department'.*'

Db m a n d  No . 60. C i v i l  Su p p l i e s  
D e p a r t m e n t

MR. SPEAKER : Motion moved ;

"That a sum not exceeding 
Rs. 1,67,000 he granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 31st of March 1972, 
in respect of *Civil Supplies Depart-
ment'.”

D e m a n d  No . 61. M i s c e l l a n e o u s  
" D e p a r t m e n t

MR. SPEAKER : Motion moved I

“That a sum not exceeding 
Rs. 1,21,11,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete 
the turn necessary to defray the charges 
which will come in course of payment 
during the year ending the lis t day of 
Mardi 1972, to respect of 'Miscellaneous 

;■ OepaniaeoiV* ■ . , .

Dr m "**. Par w amu nt
■ v s : . ■-\

MR  ̂®»EAi3R : Motion moved i

R s .9 W * » ..

' be r«m «l to the Prtsidcnt out of the

Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defrag the charges which will come in 
course of payment during the year 
ending the 31st day of March 1972, in 
tospect of 'Parliament and State Legis-
lature'.”

d e m a n d  Ho - 63. Pa y m e n t  o f  
C o m m u t e d  v a l u e  o f  

p e n s io n s

MR. SPEAKER ; Motion moved t

“ That a sura not exceeding Rs. 67,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujaxat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Payment of Commuted Value 
of Pensions'."

D e m a n d  n o .  64. C a p i t a l  O u t l a y  
o n  I n d u s t r i a l  a n d  E c o n o -

m ic d e v e lo p m e n t

MR. SPEAKER i Motion moved :

“That a sum not exceeding 
Rs. 1,54,000 he granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of 'Capital Out-
lay on Industrial and Economic Deve- 
lopmentV’

d e m a n d  n o .  65. C a p i t a l  O u t l a y
ON IRRIGATION AND NAVI-

GATION

MR. SPEAKER: Motion moved :

♦'That a sum not exceeding 
Re. 16,77,93,000 be granted to the 
President out of ihc Consolidated Fund 
« | the State of Gujarat to complete 
the turn necessary to delray the chan*  
whtefcwOl come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of ‘Coital Out-
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E emand  No . 66. Ca pit a l  Ou t l a y  d e m a n d  No . t o . Ca pit a l  Ou tl a y  o n  
-i w o r k s

MR. SPEAKER: Motion moved :

"ThjU .a turn not exceeding 
*9. 3,59,04,000 be granted to the 
President out of tbe Consolidated Fuad 
ofthe State of Gujarat to complete the 
turn necessary to defray the charges 
which wRicome in course of payment 
during the yoar ending the 31« day of 
March 1972, in reaped of ‘Capital Out-
lay on Public Works*.**

De m a n d  No . 67. e x pe n d it u r £ o n  
Ca pit a l  f o r  Gu j a r a t

MR. SPEAKER : Motion moved :

"That a sun not exceeding Rs.
1,40,70,000 be granted 10 the President 
out of Consolidated Fond of the State 
of Gujarat to complete the sum 
neeessary to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March 1972, 
in oespcct of 'Expenditure on Capital 
for Gujarat*/*

De m a n d  n o * 68. Ca r it a l  Ou t l a y  
o n  Por t s

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Ra. 1,56,84,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray ihe charges 
which will come in course of payment DEMAND No. 72. CaPITaL OUTLAY ON 
durian the year endina the 31st day of SCHEMES OF GOVERNMENT TRADING

PERTAINING TO PANCHAYATS AND
He a l t h  De pa r t m e n t

MR. SPEAKER ; Motion moved :

“That a sum not exceeding 
Rs. 52,00,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete (he sum 
necessary to defray the charges which 
will come io court© of payment daring 

sum necessary to defray the chargee tbe year coding tha fist day of
vMth will come in courteofpayinoet March 1972,in respect of 'Capita! Out*
during the year eadingthe 3t*t day of ley ©hScfcmie**^
Ma«hl972, inrapect of 'Cbmpensation ' '. pertaining to ' Panchayats and Henitlk 
*>lai>di»o&r»*' ' . - DmKttaent ' - ............ '

March 1972, in respect of 'Capital Out-
lay on Ports*/*

d e m a n d  No. 69. c o m pe n s a t io n  
t o  La n d h o l d e r s

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 20,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete tht

o t h e r  Wo rk s  pe r t a in in g  t o  
Re ve n ue  De pa r t m e n t

MR. SPEAKER : Motion moved :

“That a sum not excediog Rs. 6,07,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 197*, in 
respect of ‘Capital Outlay on Other 
Works pertaining to Revenue Depart-
ment’.**

De m a n d  No . t i . Ca pit a l  Outla y  
o n  Pu b l ic  He a l t h  a n d  

Ir r ig a t io n  e t c .

MR. SPEAKER : Motion moved :

'That a sum not exceeding 
Rs. 2.24,39,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete the 
sum necessary to defray the charges 
which wili come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of 'Capital Out-
lay on Public Health and Irrigation 
etc//*
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Dema nd  No . 73. Ca pit a l  Ou t l a y  o n  
In d u s t r ia l  a n d  Ec o n o m ic  De v e l o p-

m e n t  pe r t a in in g  t o  Ed u c a t io n  
a n d  La bo ur  d e pa r t m e n t

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 2,00,COO 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete tbe sum necessary 
to defray the charges which will come in 
course of payment during the year 
ending the 31st day of March 1972, in 
respect of 'Capital Outlay on Industrial 
and Economic Development pertaining 
to Education and Labour Department*.1*

De m a n d  No . 74. Ca pit a l  Ou tlay  o n  
In d u s t r ia l  a n d  Ec o n o m ic  Dev e l op -

m e n t  pe r t a in in g  t o  Ho me  
Dep ar t me nt

MR. SPEAKER : Motion moved :

“ That a sum not exceeding 
Rs. 1,00,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 3tat day 
of March 1972, in respect of ‘Capital 
Outlay on Industrial and Economic 
Development pertaining to Home 
Department'/'

Dema nd  n o . 75. Ca pit a l  Ou tl a y  on  
In d u s t r ia l  a n d  Ec o n o m ic  d e v e l o p-

ment  pe r t a in in g  t o  in d u s t r ie s , 
m in e s  a n d  po w e r  De pa r t m e n t

MR/SPEAKER ; Motion moved :

"That a sum not exceeding 
Rs, 1,50,69,000 be granted to the 
President out of the Consolidated Fund 
oft he State of Gujarat to complete the 
«mi neceseary to defray tbe charges 
wfcicfc wittcomein course of payment 
during the ycarefldiog the 31st day of 
March iStf2, in respect of 'Capital 0ut- 

' . Industrial and : Economic

De m a nd  No . 76. Ca pit a l  Out la y  
o n  Mu l t ipu r po s e  Riv e r  

s c h e m e s

MR. SPBAKER : Motion moved s

4 That a sum sot exceeding 
Rs. 3,33,33,000 be granted to the 
President out of the Consdiidateid Fund 
of the State of Gujarat to complete tbe 
sum necessary to defray tbe charges 
which will come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of /Capital Out-
lay on Multi-purpose River Schemes*.**

Dem a nd  No  77. Ca pit a l  Ou tl ay  
o n  Ag r ic u l t u r e

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. !€,08,000 
be granted to the President out of the 
Consolidated Fund of tbe State of 
Gujarat to complete the sum necessary 
to defray the charges which will come in 
course of payment during the year 
ending the 31st day of March 1972, In 
respect of ‘Capital Outlay on Agricul-
ture’.**

De m a n d  No . 7S. Ca pit a l  o u t l a y  o n  
In d u s t r ia l  a n d  Ec o n o m ic  De v e l o p-

me n t  PERTAINING TO AGRICULTURE,
Fores ts  a n d  Co o pe r a t io n  

De pa r t m e n t

MR. SPEAKER : Motion moved :

"That a sum not exceeding
Rs. 1,81,46,000 be granted to tbe
President out of the Consolidated Fund 
of the State of Gujarat to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of * Capital Out* 
lay on Industrial and Economic
Development pertaining fie Agriculture, 
Forests and Ce-operation Department*/*

Demand  No * 79. Ca pit a l  Ou t l a y  on  
o th e r  Wo r k s  pe r t a in in g  t o  a g r i-
c u l t u r e , Fores ts  an d  Co -o pe r a t io n  

Dep ar tm en t

MR. SPEAKER: Motion moved:

•'That a  sum ftotexceeding Rs* 33,000 
be gianted to itoe Prewdent out of tbe
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Consolidated Fund of theS ta te  of 
Gujarat to complete the fttim nece«ary 
to defray the charges which will come in 
course of payment during the year 
ending the 3lst day of March 1972, in 
respect of 'Capital Outlay on other 
Works pertaining to Agriculture, Forests 
and Co-operation Department’/ *

D e m a n d  N o . w . c a p i t a l  o u t l a y  o n  
F o r e s t s

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 42,72,000 be granted to the 
President oat of the Consolidated Fund 
of the State of Gujarat to complete the 
sum necessary to defray the charge* 
which will come in course of payment 
during the year ending the 31st day of 
March 1972, in respect of 'Capital Out-
lay on Forests*/*

D e m a n d  N o . « .  Ca p i t a l  O u t l a y  o n  
Sc k b m e s  o p  G o v e r n m e n t  T r a d i n g  

PERTAINING TO AGRICULTURE* 
Fo r e s t s  a n d  Co -o p e r a t i o n  

D e p a r t m e n t

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 29,95,000 be granted to the 
President out of the Consolidated Fund 
of the State of Gujarat to complete the 
sum necessary to defray the charges 
which wifi come in course of payment 
during the year ending rhe 31st day of 
March 1972, in respect of ‘Capital Out-
lay onSchcmes of Government Trading 
pertaining to Agriculture, Forests and 
Co-operation Department*/*

dem and No. n .  C ap ita l Ou t l a y  on 
Schemes o f  governm en t t ra d in g  

perta in in g  t o  Civil Supplies 
D epartm ent

MR. SPEAKER: Motion moved :

'•That a sum not exceeding 
Rs. 24,75,13,000 be g r a n t e d to t h e  
President out of the Consolidated Fuck!

nun neoessary to defray the cbarg*

Which wilt comeia course of payment 
during the year ending tbe 31st day of 
March 1972, in respect of 'Capital Out-
lay on Schemes of Government Trading 
pertaining to Civil Supplies Depart* 
mentV*

DEMAND NO. 85. LOANS AND
a d v a n c e s  p e r t a i n i n g  t o  

f i n a n c e  d e p a r t m e n t

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 27,66.000 
be granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum neces-
sary to defray the charges which will 
come in course of payment during the 
year coding the 31st day of Mirth 1972, 
in respect of 'Loans aod Advances per-
taining to Fioance Department*/*

DEMAND NO. 88. LOANS AMD
ADVANCES p e r t a i n i n g  TO 

T h e  p u b l i c  w o r k s  
De p a r t m e n t

MR. SPBAKBR : Motion moved :

’’That a sum not exceeding Rs.
1,45,67,000 be granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which 
will come in course of payment during 
the year ending the 3lst day of March 
1972, in respect of ‘Loans and Advances 
pertaining to the Public Works Depart-
ment*/1 s

DEMAND NO. 90. LOANS AND 
ADVANCES PERTAINING TO 

REVENUE DEPARTMENT

MR, S l^ l^ - : . .M 0 ti0 0 vii»0V^ ;

*ThatV * ;" stun ' not exceeding 
' 2,60,17,000 be ■' granted to the President 

’■■■■ out : of the Consolidated Fund ' of tbe 
State of

. ■ ̂ «HBe«s«tgiQir JWBniiif'; ■ '$$&'■
will :

; the
1972, in respect of Loans and 'A dw #rt 
pertaining*toRevenue tkjptatmwC"
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DBMAND N0.92 .  lo am s  An d
p e r t a i n i n g  t o

PANCHAYATS AND HEALTH
d ®p a r t m b n t

MR, SPEAKER : Motion moved ;

“That a sum not exceeding Rs. 5,03,000 
he granted to the President out of the 
Consolidated Fund of the State of 
Gujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Loans and Advances pertain-
ing to Panchayats and Health Depart-
ment’.”

DEMAND NO. 93. LOANS AND 
ADVANCES PERTAINING TO 

ACUCATION AND LABOUR 
DEPARTMENT

MR. SPEAKER : Motion moved :

“ That a sum not exceeding Rs. 74,63,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Cujarat to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March 1972, in 
respect of ‘Loans and Advances pertain-
ing to Education and Labour Depart-
ment

DEMAND NO. 94. LOANS AND 
ADVANCES PERTAINING TO 

HOME DEPARTMENT

MR. SPEAKER : Motion moved :

' ‘That a sum not exceeding Rs 1,40,000 
be granted to the President out of the 
Consolidated Fund of the State of 

■ M t o  complete \bt mm necessary 
to dtfray the charges •. which ■ wiU eome 

■ ' I * p a y m e n t  during. the: year..;
ofMareh 1972.in 

mpect of Xoans and Advancespertaia- 
ta^toHome Department’." ,, . ;

DEMAND NO. 95. LOANS AND 
ADVANCES PERTAINING TO

in d u s t r ie s , mi n e s  a n d
POWER DBPARTMBNT

MR. SPEAKER : Motion moved :

'“That a sum not exceeding Rs.
7,65,67,000 be granted to the President 
out of the Consolidated Fond of the 
State of Gujarat to complete the sum 
accessary to defray the charges which 
will come in course of payment daring 
the year ending the 31st day of Match
1972, in respect of ‘Loans and Advances 
pertaining to Industries, Mines and 
Power Department*.**

DEMAND NO. 97. LOANS AND 
ADVANCES PERTAINING TO 

AGRICULTURE, FORESTS 
AND CO-OPERATION 

DEPARTMENT

MR. SPEAKER Motion moved :

“That a sum not exceeding Rs.
1,01,26,000 he granted to the President 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges vihieh 
will come in course of payment during 
the year ending the 31st day of March
1972, in respect of ‘Loans and Advances 
pertaining to Agriculture, Forests and 
Co-operation Department’.”

DEMAND NO. 9g. LOANS AND 
ADVANCES PERTAINING TO 

CIVIL SUPPLIES 
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 
2,50,00,000 be,granted to the Ptesident 
out of the Consolidated Fund of the 
State of Gujarat to complete the sum 
necessary to defray the charges which, 
will come in eouiie of p a re n t  during 
the year ending the 31st day of March 
1972; in respect of Advances
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0 BMAND NO* 99. LOANS AN0 
ADVANCBS PBRTAINING TO 

GBNBRAL ADMIN1STRA-
t io N  D e p a r t m e n t  

MR. SPEAKER : Motion moved :

“ That a sum not exceeding Rs.
13,40,000 be granted to the President, 
out of the Consolidated Fund of the 
State 6f Gujarat to complete the sum 
necessary to defray the charges which 
win come in course of payment during 
the year ending the 31 ft day of March 
W tl, in respect of ‘Loans and Advance! 
pertaining to General Administration 
Department *.’*

SHRI A. K. SAHA (Vlshnupur) : Mr. 
Speaker, Sir, what was anticipated has at 
last come to pass. Gujarat has also got 
a ticket for President's role.

Before we take up tbe question of 
budget proposals, we think that it is impera-
tive on the part of Members to give some 
thought to the events which have led to the 
presentation of the Budget to Parliament 
rather than to the State Assembly, which 
is the right and the proper place for this 
subject to be discussed, it is important to 
ask why Oujarat has earned the distinction 
of becoming yet another State to be brought 
under the rule of the Congress Party, that 
is, tinder the misleading label of President's 
rate. It is also important to know the 
shoddy and dishonest role which has been 
played by the ruling party in order to buy 
MLAs of other parties and the way the 
politics of the State has been reduced to 
cattle trading operations.

The report presented by the Governor, 
explaining the reasons behind hts decision 
to dissolve the Assembly, makes interesting 
reading, the  party composition of the 
Assembly was changing every day, every 
hour; and perhaps every minute. The 
honourable members of the Assembly, who 
are expected to lead the people, who are 
expected to represent their interests, are

outright treachery that the Government of 
India is talking about introducing measures 
for discouraging defection, on the one hand, 
while on the other they are not showing 
any sign of scruple or conscience while 
engaged in the art of buying and selling 
subhuman entities. We condemn this 
hypocrisy on the part of the ruling party, 
which has been exposed by the recent 
happenings in all the States which were 
ruled by ottier parties, told warn the people 
about the activities of the Government which 
is out to undermine democratic institutions. 
It is not our party which is opposed to 
democracy; It is the party which unfortuna-
tely holds power in the country, which is 
destroying parliamentary institutions and is 
paving the way for autocratic and more 
openly oppressive government.

MR. SPEAKER: I allow written speechs 
to new Members only once, that is, maiden 
speeches. In futare, you kindly refer to 
your notes only.

SHRI A. K. SAHA : Coming to the 
budget proposals, what do these reveal ? 
These reveal the same pattern which has 
been followed by tbe Central Budget, and 
by the Congress*Ied State Assemblies all 
over the country. Out of a total of Rs, 133 
crores to be collected from taxes, only 22 
crores are being collected by way of direct 
taxes, while the rest Rs. l it  crores are being 
raised through indirect taxes which are in-
equitable, regressive and am inflationary in 
their incidence on the common masses. 
This tax structure will widen the gap bet* 
ween the rich and the poor, and will lead 
to further misery of the people. At the 
sametime, 17 crercs of rupees are being 
spent on police, jail and other repressive 
organs of the State, and another I t  crores 
of rupees is being watted on general and 
tax administration. Nothing can expose 
the class character of the Government of 
India than this Budget whieh can be describ-
ed as a ‘'Garibi Barao" Budget.

behaving like speculators and self-seekers, 
to use the mildest possible term in their 
connection, and like opportunists, Who are 
jumping on thebandwagon of parties which 
at any partkwlar point of time happen to 
be *iju»is§. It is « matter of ihaflfcafcd

This budget is not an M ated pheno-
menon. It reflect! the general policy of 
the ruling party wbfob has brought nothing 
to the people, excepting ©ommuqafism, 
casteism -; and similar other vices, tt ■ is ; 
unfortunate : that the ■ democratic, :
menremem it weak in Gujrat, and tbeftght- 

'tfcaiiaoto l i •aiM' 11
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. ■ f t ' . - a d d  of
caution, please don’t be misled by the 
present state of awareness of the people. 
If  the anti-democratu; activities of the 
Government continues, the Government 
would do well not to take the pieseiit mood 
Of the people for granted. It is only a 
matter of time before the masses of that 
State would rite tip against the filth and 
stink which is being passed on as politics in 
Gujarat these days.

SHRI YAJNIK (Ahmedabad) : Mr.
Speaker, Sir, I am certainly happy to give 
my support to the grants that have been 
mentioned in the budget paper. But, at 
the same time, l am not happy about the 
amount that is being sought to be spent on 
the new capital of Gujrat. It is very 
gratifying for us to know that the Governor 
acting under the President's rule, has suspen-
ded all further building activity in Gandhi 
Nagar. An ex-Engineer of the Bombay 
Government and the present Member of the 
Rajya Sabha has told us that no sanction 
has been obtained from the legislature for 
tl e large amount that ha* been spent on 
Gandhi Nagar,

I have also tried to find an explanation 
for building a new capital of Gujrat when 
we have Ahmedabad which has been the 
capital for the administration of Gujrat for 
the last 500 years, One ex-Chief Minister 
has told us that it was difficult to do 
Government work in a city of Ahmedbad 
as there were a lot of demonstrations and 
all that and these were hampering the work 
of the Government. Therefore he said, 
it was necessary to be a way from 
the hub of the town and it was necessary 
that they built a new metropolis for the 
Government af Gujrat. But this metropolis 
or a new capital is sought to be built nearly 
15 miles away from Ahmedabad city. One 
could understand if it were a couple of 
miles Away* One could understand new 
buildings being built by the side of old 
buildings.

We have now an estimate of nearly 
Rs. SOcrores to be spent on this new 
capital. Nearly Rs 30 crores have already 
been ape^t, Then, we are told that ato>- 
W b *  about «U,sb‘*0 crores will have to 

. If* u s  that the 
total amotiat tbat will be spent will not be

the

interest on that amount will weigh very 
heavily on the people of Gujrat for genera-
tions to come.

Then, again, this capital is not very 
convenient to the people of Gujrat. All 
the trains and all the transport arrangements 
have been so made as to converge on tho 
Ahmedabad city and when anybody comes 
to Ahmedabad station, then he has to go 
15 miles to be able to reach the Secretariat 
and the Ministers’ building. That entails 
loss of time and money.

Then, there is this inconvenience that is 
to-day being felt by the people who are 
working in the Secretariat and the Govern-
ment offices that have already been shifted 
there. The Ministers went to live in the 
bungalows that were allotted to them in 
Gandhi Nagar before the Government 
resigned. But the Secretaries and I suppose 
the Deputy Secretaries and the Asst. Secre-
taries had remained in the city of Ahmed-
abad and they just go to attend the offices 
at Gandhi Nagar and return. It is only 
the unfortunate office employees who have 
to live far away from the city, far away 
from the market, far away from the 
colleges and schools and far away from the 
centres of industry and commerce which 
are all naturally situated in the city of 
Ahmedabad

Then, Sir, a cry has been going up for 
all these years against the buiiding of this 
new capital which was supposed to cost 
Rs. 50 crores. When the Bombay State was 
divided into Gujarat and Maharashtra,, a sum 
of Rs. 10 crores was ear-marked for building 
a new capital or rather for building all the 
necessary buildings that would be required 
for locating the capital in or near about 
Alimedahad and we were assured by some 
leaders of the ruling party that it will not 
cost more than Rs. 10 crores and that it will 
coat even less. Some plans were already made 
for locating the new capital within 3 or 4 
miles and that would have cost less than 
Rs. 10 crores. Now, we have been saddled 
with a capital that would cost anything upto 
Rs 100 crores and it has become a sort of 
nightmare for the people of Gujarat who are 
to bear the terrific burden of the interest 
charges and all the grave inconvenience and 
loss of time and money that would be 
entailed by the new capital. Therefore, I
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would appeal to the Centra! Government to 
take up this matter for their consideration 
and to appoint a committee, if necessary, to 
go into tbe question and see if any alterna-
tive arrangements can be made at lest co«t 
to Home tbe new capita! nearer the city of 
Abmedabed. 1 have been told by great 
engineer friends that this can be done at a 
cost of lets than Rs. 10 crores. The real 
Secretariat buildings have not yet been built. 
Tlie Vidhan Sabba building has not yet Wen 
built. The Secretariat of the Government 
Is boused temporarily in buildings that were 
built for other purposes. Tbe Vidhan Sabba 
was held in a library building. Tbe High 
Court Is not yet built. The real buildings 
which are necessary to house any capital 
bave yet to be built. Tbe only buildings 
that have been built Include the palaces of 
the Ministers and you will be surprised to 
find that these buildings have been built at 
a cost of Rs. 5 to Rs. 10 lakhs each. It is 
a big burden which we have to bear.

134* tau

It is only tbe Central Government that 
can help in regard to tbis problem. Even 
if it is possible to build a cheaper capital 
nearer tbe city, it will be necessary to see 
wbat we can make of this huge octapus that 
bas already been built. It is for tbe Gujarat 
Government and tbe Central Government to 
consider to wbat use these buildings can be 
put.

Several villages have been completely 
deprived of their agricultural lands, They 
look like islands in the midst of a desert. 
They have no agricultural lands for their use 
at all. They bad been paid 8 annas and one 
rupee per square yard whereas now tbe 
Government is charging today Rs. 40 to 
Rs. 50 per square yard from any persons 
wbK> #ant to buHd tbem;

l am very bappy to soe that all tbe 
building activities bave been suspended in 
Gandhinagar; and I would appeal to the 
Central Government to appoint a committee 
as soon as possible to see if they can use 
these buildings and the lands acquired for 
any  alternative purposes, for their own 

: convenience. .■ , :
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W  W T % Wm H ffW  ^  W
%5<hf fiftVR H?T W f %

v n r ^  w r t  f ^ r ,  wfcv f r t r  

5a»ia % fiw a  ar« «na fipn 
i i s a w i  1 1  w  a «  

afor ir «rty'atf¥ (l) w a ?
wwz «rr qfrrf ^  inwnc j t t t  i w  

yV'.'iĝ Hinr
■ a’wrt ■;%" iWV ■ iro »a «aa t  at 

aaar am  ftar
*ro aaraaw tftflr ar afl t^ a  f/fm



n s t$ ,  w  t o  t o  $  t o *  v $ m  ^ r t f . :

* « m  |  f e  f^ in r  « r* r c  s r t r  vn%  «r*

w t c  5*5*1 $  jt ? * * J  * 7  If
^  W*BjT w e  »r$ 11  
amrn flrrm r tjfeft i ip rm r *  tffnt S 
nr? *rf stmt anft ^ f tW tm iT w  
i r o  gartra % fw rcr % ^  * rih p r
m% arra»t, %fa*r w  *stz «> >pt  
«sn?t fansn |Vft i

w  ??r *  *e  H w  s ttt nft « n w  
n$ % ft; 5w*r x i  * ?  m ’f n f ? r ^  f t  
swrfw =pt fr.«n aiT% *ffa 3*r <ix

<wr s w  w iw r <srft ? w i s j »%
sfcff <r?t Ftrr% % (=m, fiTT fr% *r
t |  anrar v  *1 tW% *  fat*, w  
srsiJ ft ^ r f  cjr*r|V  ^  *if |  ? <9  v i z  

»> %*?% & <mr *?mr |  ft: ?s sr*s 
if i$?ft S?t£ TmifV *r? 11

p t r a  t  5ft spry! <mr fa«TT
•rat % ^f«r ?ft*n *si *t a* % 
atflwr *<ft »t< 11 faflT f  ijfit *r)»rr 
40 <?*? isft <1# | ,  m  fts 53jtra % *$ 
113 «?Pf | t  w  w  ware it font* i?# 
jflsptr #  f*n? w t o i t  «if t .
ftra# sRrifa nwstft «ryr if w stvr « r 
% jjfa tfm  nft <Pt-ftwr *»3r *ftr 

$f«t|Mf *«tefc»rr an* ?

f $ N tn ? m :  * t f w f t  Tf?r 
ftiwr «ift?Tvt *mp v k  fan  or i %f%«r 

fw r  »m  |  i f  * w n  
*wE«n #  t  ■

f<r«T
'-*;. Pk  f f f a r :.

v s

,:JW  ASADHA3I,

*fwhftf¥^«r « ta  ^-?mf»nff tpc ^ f  

t « f t r» r  i v r t  i z t f m  »Tt *m% 
» t  f g ^ r  t t  frr w p t n r

fwrt nJir ( i

HFpfta «ft Jiwrfw, t  w i t  

* w m  |  fis y r e r a  % smrest If few  v m x  

fe fw s rff  $  «ft i wn w  »«re % 

r t t  3 «  P b i « « t ^  *> « k  « D m -  
ftulf s i t t  *tq% f c f to m ro  «nt «n% 
«rr% ^  % fa n  T *f m
^5W i m n |  ? wnai |  ft* w  «r*Rt
*f*Tifcrr w t  sr|f a w i m t  

faraft 5«iTia % w)«ff ^  w w t?  i

gartra ^  w n n f «  f r a j  it? |  fe  

wiar h> ^fem lf, w fw rfisw f «fh: Pnppr 

attfiiuli % ^ f f  T t b t?  ? rrf I m w w i r  
W  s i f t f  art^ 3*nrt «n^f It ^ntnrer f im  
wmr I ,  % P r  f ^ f t  % firea  v t f  v t4 < n $  

wt?rt ^  i f i f o  r< V R  ^  >D| J ttaw  
Pmi «rr ffr t o  jftsrsflf, a riftq rM  aftr 
'5[f‘r ^ f f  % I960  sfrc 1964 % SJ 

<tt «*3n m x fe itr  «rr, ?-r«) 
r̂ar v f N t  i t  w rP rw  » t  « tf^sn: i  f e n  

« t 5 f » ? w t t  n a f  % »tfn | — if t r  w
« « p « r *f garcra % T tw ;tw  

i p f t f t i t  *V Stait f e  ?tt sntf^ T t 

* f t  v t  1970 w  * t  fiwnr « r*  i t*r ta re  
Sf t t *  V tf  WTW«tT * t  i t f  ^  Pp 3?T 

|Pp»JtX w Pw iftuft' *ftT ?w

srtW f m  w ifa w  m  t  fiwr 
atTJftrr i

% fw t v s  ^ < tw
% ■ w f c  .■ «r>t t̂ <w 'frtr f w  ^  ■

*rtf* *nf5*%
■ |K w r 'f  | i i i :''|«frT::^;fe ' ;lf '■

m  iSAKA) Gentral Bisc. m d D- G. 306



1



* »  (hijarai Budget— ASADHA 31. H9S General Disc, and D. G. 210

'  ̂ 'I*.'' irhrm
. t t n #  *ftt ^  *1
w f w r  i # * *  P ro  <tt # r -  
'iM t ^  %«rr «irt f t a r t & f t ' r o t i i :  
■rfwrc i *  ^  «WWr *tfarq « rk  
ifcft wjjRnt fa  gwrwr
w f t w  *> wfV *'«r i  p i w  
*r t i f u r r a r t f t f t r  ^  ^
Vt *ftr arr̂ r wpwr wr aft* *rj[% &r 

5f 53TO?r wn *f> g o  v ta r o  $  

?W, M  apfte |  i

SHRI JADEJA (Jamnagar) : I rise to 
support the Budget of the Sure of Gujarat 
for 1971-72 as presented, in the present cir- 
curastances, I do not think a better budget 
could have been presented and on this those 
who have framed i( are to be congratulated.

There is a special emphasis on the con. 
d it ions of Scheduled Castes and Scheduled 
Tribes and Harijans, for whom not much 
has been done earlier. The reason may be 
that this function which is of very vital 
importance was handed over to the pan* 
chayats. As we know, in the panchayats, 
we have people coming mostly from the 
upper castes, and an officer working in 
these panchayats finds it diffi;ult to help 
ameliorate the conditions of these backward 
classes, Scheduled Castes and Harijans. On 
record, we may have it that there are no 
problems of drawing drinking water from 
village wells. Though the situation has 
improved in cities, lean tell you that in 
villages Harijans have still 10 get drinking - 
water not from the village well but from 
someb&dyV field well. For that, he has 
to pay a very high price.

Another good point that hat been men* 
tioned in the budget is about the high* 
yielding varieties of seeds and fertilisers. It 
is to the credit of Gujarat that today 
Gujarat supplies SO per cent of the hybrid 
bajra s«rds to !be entire country * * ■ ■ But in 
this respect, I  would like to draw the at ten- 
tion of Use Government of Gujarat that those 
viilagers who sacrificed allother crop* and 
only concentrated on hybrid bajra, and for 

bad a tm t^CH is '■

»pt»enr«tkNM to tfaa Government. ltw as

the popular government at that time. They 
#d  not hear thinb or evwr if rhey did, the^ 
took by action and the compensation nbw 
being paid to them is someagrethat their 
unftiative is killed and it will be seen that 
such cultivators and farmers and such 
villagers who go Out of their way to support 
Government schemes and who support pro-
gressive schemes are not encouraged, and 
that will be a step backward in the develop-
ment of agriculture.

Then a point has been mentioned about 
minor irrigation and irrigation facilities in 
the whole of Gujarat State. At this point,
1 would like to draw the attention of the 
Government and inform them that in 
Gujarat, if you take, an overall picture of 
irrigation development, all irrigation may 
be very good in the proper Gujarat as it is 
known, but the part of Saurashtra barring 
one district—five districts have been neg-
lected ; not only neglected but in certain 
districts like Jamnagar, we have chronically 
drjught-affected areas where rainfall has 
been less than 10 inches for about four 
years at a time, and in these areas, the only 
irrigation facilities that have been given till 
date are some minor irrigation schemes and 
schemes for which people have to pay 10 per 
cent of the cost that is incurred on check 
dams and percolation tanks. Such disparities 
should not be there, I agree But in a 
State where yon have different types of areas, 
different types of people—the development, 
economic, political and social, might differ 
from place to place, special emphasis should 
be laid on those areas whicih are traditionally 
backward. - Those areas which cannot make 
any contribution in the form of money 
should be given more consideration. I would 
request the Government at this stage, even 
the Centre, to set up a desalination plant in 
those areas which can have no source, which 
have no major irrigation prospects which 
have no source of bringing the Ganga or the 
Indus waters for them, but the only source 
is the Arabian Sea which ii so close to them. 
For them, a desalination plant is the only 
alternative; . .

Another point has been made regarding 
the titters of the soil being made owner*of 
the land. This is a welcome scheme and 
we all know that a lot of landless labourers 
and farmers ■' wfro; *>n
■ farmsof gentlemen .g^.latjds ;

. .  • 
mented-;fey:;tbn,l. ;̂:Guja :̂.: Governmentm
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which they recognised the services of those 
who were in the armed forces by giving 
them adequate lands and a lot of servicemen 
have resettled themselves in Gujarat. But 
there is a point of caution which needs to 
be made here ; because such good schemes 
exist in Gujarat, they allow a lot of people 
from other States who have come to Gujarat 
and have taken these lands and sold them 
off and have gone back to their respective 
States. In this circumstance, the proper 
Gujarati, the person who belongs to Gujarat, 
who waists to settle In Gujarat, has been 
denied his share. I do not say that non- 
Gujaratis should not come to Gujarat. They 
are welcome and they can come and settle 
there. But there should be some sort of 
legislation by which they may not be able to 
dispose of their land and deprive the local 
man of his rights.

In the field of rural electrification again, 
there is some point in distinguishing between 
Saurashtra and Gujarat. All the major river 
valley projects are in Gujarat proper and all 
the hydro projects elect nets may come up in 
Gujarat proper. Saurashtra can never dream 
of this. It is at this stage that Government 
should think of an atomic plant in Saurash-
tra, somewhere on the coastline so that not 
only the electrification problem but also the 
irrigation problem can be sold to some 
extent.

There is mention free primary and 
secondary education to girl students in the 
Suite. Government has to be congratulated 
on this. Primary education is entirely in 
the hands of the panchayat. From my 
experience of panchayat raj lean sty that 
in the backward districts and taluks the nun* 
officials are more busy in transfering people 
and such work than give the foremost impor-
tance to the subject as such. There have 
been a number of cases where the school 
had not had a teacher for a whole year and 
not been opened during the whole year. I 
do not say that primary education Should be 
taken away from the panchayat but effective 
measures should be taken by which them 
can be dual control or supervision over 
primary education.

districts. But why in six districts only ? 1 
request them to Include all the 17 districts, 
even in backward areas. Unless such scheme 
are forced fcy the State Government or the 
panchayats, the employment problem in bur 
villages is not going to ;be solved. Today 
there is a big flow of villagers to the cities. 
Unless we show some concrete results in 
certain areas, they will not stay back in the 
rural area. For this the ambar charkha 
centres are welcome and I only hope that 
they will cover the other areas also.

1 have mentioned about fisheries in the 
General Budget also. Gujarat has tremend-
ous potential in this field. Hie Gujarat Go-
vernment should take more interest in deep 
sea fishing and pearl fisheries and Okha 
will be an ideal centre though it is ncgleeied; 
it should be reconsidered and it should 
be made a base for such operations. 
Gujarat has not been given the impor-
tance due to it from the point of view of 
tourism—local as well as foreign. Gujarat 
can show you gir Hons, wild donkeys in the 
Rann of Kutch and fkmingocs in the Kutch 
area and the Indian bustard, which may not 
be seen later. The fores! department should 
be reconstituted to develop wild life and a 
special conservator of forest should be there 
for wild life only.

1 would like to congratulate ihe Govern* 
ment for the roads and bridges and the 
PWD work which are mentioned in the 
budget; those were so far neglected by the 
popular Government. 1 may point out that 

t by granting money you are not having the 
work done. In the case of Jamnagar district 
a lot of schemes are mentioned and sanction* 
ed on paper but staff is not given. 
There is not enough staff in that area to 
complete the work and thus the whole dis-
trict is being neglected.

Social workers of the Gram Rakshak 
Dal and family planning were being paid 
nominal sums, but they have been deprived 
of even thir trader Presidem'sRule, and the 
initiative which they had taken has alio 
been killed. So, 1 would request the Govern-
ment to implement this scheme mor* strictly 

. and that be done only if more peopte: -■
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Thtf popular Government i i t  we had 
before Presidcnfs Rule ha* to be congratu* 
toted on starting an Ecological Council. 
Gujarat is the duly Stab in India which hafc; 
taken this step, and it will be of use to u» 
in the yean to come. This example should 
be followed by the Centre, fiat merely 
setting up the Council is not enough. We 
have to see that their recommendations are 
implemented.

1 am sorry to see in the Budget that ail 
additional sum of Rs. 20 erores has not been 
asked for from the Centre. I feel Gujarat 
has a right and should have asked for it, 
because today it is (he only State in the 
country which slicks to prohibition, t do 
not say that you should abolish prohibition, 
but definitely it has to be implemented more 
effectively if you want to continue it, to see 
that people do not drink poison. The pro-
hibition policy should be re-examined and 
made more practical.
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fMR. DHPUTY SPEAKER in the Chair]
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SHRI K. S. CHAVDA (Pal.n) : Sir, the 
bon. Member, Sbri Indulal Yajnik, while 
speaking made a reference to the new capital 
for Gujarat. X am not in favour of shifting 
the new capital from Gandhinagar to any 
other place. Under President’s rule the 
steps taken by tbe Governor of Gujarat to 
suspend the construct ion work at Gandhi* 
nagar of the new capital {s not a wisetiep. 
Shri UN Muhida, a Member of the Rajya 
Sabha, who was recently joined the Ruling 
Congress, snakes a lot of propaganda to 
shift the capital from Gandhinagar.

DR. MAH1PATRAY MEHTA (Kntch): 
Sir/can a M ^ber miike an aspersion about
» House 1 : : . '■ '..

SHRI K. 8. CHAVDA : Sir. what I 
said will be dear if yon go through the 
proceedings of the other House which are 
there for anyone to see.

SHRI R. V. BADE (Khargone) ; It may 
be the aspiration of Shri Mahida.

MR. DEPUTY -SPEAKER : Anyhow, 
there is a lot of perspiration here.

SHRI K. S. CHAVDA : A suspicion
has been created in the minds of tbe people 
that the Government of India is' going to 
shift the new capital from Gandinagar to 
some other place. Uunder section 51 (1) of 
the Bombay Reorganisation Act, the Govtrn- 
mentof Gujarat received securities worth 
Ra. 10 crores for the construction of the new 
capital. The hon. Member, Shri Yajnik, 
said while speaking that there was no sanc-
tion behind the huge expenditure incurred 
for the new capital. Since 1960 eleven 
budgets have been passed by the Gujarat 
Legislative Assembly and about Rs* 30 
crores have been spent for the new capital. 
So, it is useless to say that there was no 
sanction behind it. I would ask that after 
having spent Rs. 30 crores for the construc-
tion of the new capital, what useful purpose 
would be served by shifting it from Gandhi* 
nagar at this stage. The bon. Minister 
should say something about it. He should 
also assure the House that the Government 
of India is not going to shift the capital 
from Gandhinagar to any other place.

SHRI JAGANNATHRAO JOSH* 
(Shajapur): Indira Gandhinagar.

SHRI K. S. CHAVDA: Not Indira 
Gandhi Nagar; th a rm  Mahatma Gandhi 
Nagar.

There is an impression among the non* 
Gujaratis that Gujarat is a rich State. That 
Impression is not correct. A state which 
has got one-fifth of the total population of 
Scheduled Castes and Scheduled Tribes and,' 
over and above that, other backwardclasscs 
cannot be said to be a rich State. This 
fact should be borae in mind by the , 
Governmeot of India' while allotting loans

■ an4^^^^;U>.>bis' Sta*e.; ; ^  vi: :< r  :-
r- ■ I'-'  ̂ !':y ■
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t&e split say that Gujarat is a reactionary 
State. If one sees the progress made by the 
Government of Gujarat without scrapping 
prohibition and without introducing £tat<* 
lotteries one will find that Gujarat is not 
a~ reactionary State but a radical and a 
socialisti State. If I may say so, it is 
more socialist and more radical than Kerala 
or West Bengal, la Gujarat education for 
girl* is free upto eleventh standard and 
vpto seventh standard it is free for all 
while in West Bengal it is free upto fifth 
Standard. So far as Kerala is concerned there 
Is no class I schedule caste officer in the 
State of Kerala. Gujarat has not introduced 
lotteries because it is against socialism as 
overnight a man becomes rich. In Gujarat 
prohibition is there. Why ? Because a 
person whose annual income is above 
Rs. 2,000/- ruins himself bat a person 
whose annual income is below Rs. 2,000 
ruins himself as well as his whole family 
and that is why it is in the interest of the 
weaker sections Recently Tamil Nadu 
Government has suspended the prohibition 
while Gujarat has not done it. It is a wise 
thing that Gujarat has d>nc.

MR. DEPUTY-SPEAKER : Therefore,
all this money should not be given to 
Gujarat.

SHRI K. S. CHAVDA : No. At the 
outset I have said that it is not a rich State. 
Therefore, white allotting money that fact 
should be borne in mind. A lot of back-
ward classes are there.

Up to I968~69 the Government of India 
giving all the amount of expenditure incur-
red for post-matric scholarships, which is 
now called SSC scholarship* to Scheduled 
Castes and Scheduled Tribes. From
1969-70, under the leadership of Shrimati 
Indira Gandhi, the Government Of India 
does not give all the amount of expenditure 
incurred on post-matric scholarships. If 
you see in the Budget of tbe Government 
of India for the year 1971-72, out of the 
total provision of R*. 3$,06,000 only 
R*. 2$ lakhs are provided by the Government 
of India and the State ha* to provide 
Rs. 10 lakhs. ' T  > -

MR. DEPUTY-SPEAKER : The hon. 
Member** time is up.

SHRI K. S. CHAVDA: There ate 
important problems like the price of gas, 
the price of residual oil, Narmada Project 
and so on, for which the Government of 
India should pay immediate attention to 
solve.

As the time at my disposal is consumed, 
I conclude my speech.

DR MAH1PATRAY MEHTA: Mr. 
Deputy-Speaker, Sir, I rise in support of 
this Budget which is well balanced. As 
rightly stated by former speakers, in the 
circumstances the present Government has 
rightly cut the coat according to its income. 
In this budget a very right reply has been 
given to the parting stunt played by the 
past ministry of Gujarat of making 
education free at a cost of Rs. 40 crores, 
nearly 20 per cent of the whole revenue 
budget.

1 do not suppoit the budget because 
there is no taxation, though it is a deficit 
budget. I support it because the Plan out-
lay of 1971-72, with a contribution of nearly 
Rs. 80 crores from the Centre, which is 
nearly Rs. 98 crores, is mainly to be spent 
for the Scheduled Castes, Scheduled Tribes 
and the weaker society of Gujarat

One thing at least that my hon. friend, 
Shri Cbavda, said, as 1 understand it, is 
correct, namely that Gujarat is not a rich 
State, I will put it the other way. It is 
the most misunderstood State in the whole 
of India. Look at the map. It is only a 
strip of 200 mile* from Ahmedabad to Surat. 
Hardly nearly 10*000 square mile* of the 
area is being developed, out of the
75,000 square miles area of Gujarat. 
See what are the disparities. They are *o 
marked that anybody can see them. There 
are the rich people in Ahmedabad at one 
place and at my place people do not get a 
squ re meal a day when there is famine. 
Even the Minister has witnessed it.

As for i t  pur , political economy goes,
■ todgy it i t  just lifce the graad allutnce of 
that ; side.. What.: fle«*Jt did it

■ There axe m*re Swatantr*s; more CongnMS

<* * * tetew*. Tm> tod t*» ItatffMW
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four ;  it cannot be three or five. So, so 
long as thl* mixed economy does not 
change, I do not think socialism can be 
brought about of the gap between those two 
can be very rapidly narrowed down.

Here, I am talking of the regional 
disparity of Gujarat. My hon. friend just 
now said that it ii a poor State and contra- 
dieted it by saying at the same time that it 
is a progressive State. Scheduled Tribes 
and Scheduled Castes from where he comes 
form 21 per cent of the total population of 
Gujarat......

SHRI K. S, CHAVDA: The State’s
economy is making good progress on 
agricultural as well as industrial front.

DR. MAHIPATRAY MEHTA: He
himself said it ip a poor State and, at the 
same time, he said it is a progressive State. 
How can these two things go together ?

Sir, look at the map of Gujarat, from 
Kutch to Banaskantha, Sabarkantha, 
Panchamahal and Dang. These areas are 
still lying as backward as they were some 
years before. All these years, the southern 
Gujarat rulers have exploited the rest of 
Gujarat for their own benefit.

Look at the irrigation schemes. Where 
there is 100 inches rain, there is hundred 
per cent irrigation. Where there is scarcity 
every alternate year and famine every third 
year, practically there is no irrigation at 
all. I am talking of my district Kutch. 
They have not been able to spend even 
Rs. 6 crorcs. From 1960 onwards up to 
this time, not a single new medium-size dam 
has been built.

Look at Banaskamha. There was a 
severe famine for two years conseeutjvely 
just like Kutch. The relief measures were 
the most corrupt ones which require 
special investigation. It is shameful to say 
that in a part of Gujarat even girls were 
molested and supplied to the officers just 
to fill their empty bellies. In Kuech, in the 
name of relief work, only party work was 
done. The labourers had to contribute 
one rupee each to be a member of the 
Congress (0) party, 1 can prove i t ; I can

or their party gad the officer* became a

part of their party. This is what they have 
done. I would request this august House 
that a special committee should be appointed 
to investigate into this corruption indulged 
in at the time of severe famine in lianas* 
kantha and Kutch.

Look at the Kandla port. Recently, 
the Minister of Shipping and Transport, 
Shri R^j Bahadur, rightly, visited Kaadia 
port for which 1 thank him. What do we 
find there ? Gujarat is totally apathetic to 
that port. A unique free zone of its kind 
in the whole of India is lying as undevelop-
ed as it was 10 years before.

What sins we have committed, what 
crimes we have committed, that we are 
denied even the drinking water in my 
district for all these years. I am not asking 
for some facility ; I am not asking for any 
luxury. 1 am only asking for a bate 
necessity. That is also not provided. Even 
drinking water is denied to us. There is 
not a single place in the whole of my 
district where water fit for human consump-
tion is available. There are more than 
50 per cent of the places where the people 
and cattle use together one pond and take 
water from it. There are more than 
25 per cent of the places where there is no 
source of water supply at all. Nothing has 
been done in this regard.

It is not that there are no potentialities 
in my area. I could understand if them 
were no potentialities in the area. There 
are a lot or potentialities. Take, for example 
bauxite. You get the most valuable raw 
material bauxite here. We in India manu-
facture only 20 per cent of aluminium which 
is required by our country. A huge quantity 
of this precious raw material is being expor-
ted. Also, lignite is found nearby. They 
have not cared to develop a thermal 
power energy for the aluminium plant 
which requires the most. We are very 

> much short of electricity and the aluminium 
manufacturing requires electricity. But they 
have not cared to put up any electricity plant 

' there. ■ . ■ ■ " V.'

I had been to Hungary recently where, I 
found, every aluminium plant has Its own 
thermal power station depending on lignite 

. atone. We have got these potentlalities
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Then, tf you go round the coastal line, 
you will see that only 200 miles strip is 
being developed only and the rest of Gujarat 
is as backward as anything. They cheat the 
people. They have produced a documentary 
showing 2 acrxes area being developed on the 
Ran? #f Kutch and the remaining area left 
a* barren as it is and, they s»y, if Narmada 
comes, this area can be developed then.

But look at Bannt, a unique pasture land 
in the whole of India of 674 sq. miles in 
area. In September, if you go over there, 
if there are good rains, you will find millions 
of flamingoes and herds of cattles with 6 ft. 
height Maldhari standing in between. It 
looks so lovely and beautiful. But if you 
had seen the same area during the lost 
famine days, you could have seen there 
heaps of skeletons of bone with plenty of 
vultures, and emaciated and tuberculosis* 
infected Maldaris standing between them. 
10% of them are to-day suffering from tube-
rculosis and no medical aid is being given in 
the whole of that area. When Dr. Jivaraj 
Mehta was the Chief Minister years ago, I 
had drawn his attention also, but nothing 
has happened upto this time. On the com* 
rary, day by day, it is economically being 
ruined due to repeated famines. There is 
no drinking water even in (hat area. No 
medical facilities are available m that area 
of 674 sq. miles.

Look at Kandla. To-day, of course, the 
fertiliser project is coming. For the oil 
port' a Workers* Group was appointed to 
find out the site for the oil port at the mouth 
of the Narmada. Bur, I know that in their 
report they have said that big tankers cannot 
come to the mouth of Narmada. So, there 
is no suitable site, but at Kandla* oil jetties 
are already there. 1 am very happy to lean* 
that very recently oil is to be drilled some* 
where nearer in Kutch and the reservoir 
has been found as big a t Ankleshwar. why 
not the oil refinery be located at Kandla. 
The first principle we have accepted is that 
the refinery for the crude that is to be 
imported, will be located at the porta. Why 
not Kandla be selected for this as it fulfils 
this condition T Further, it Will be the 
neatest port to those countries from where}, 
we iv m n  the crude and exportthe refined 

, ■ : tb*; $8 ftw*»d' 4*1 ■■ ■

and Kutdt can also be refined there and it 
can supply oU to Koyali refinery also which 
is not far away.

The north of Gujarat, that it, Banaska- 
ntha and Sabarkantha, are equally in need 
of water as much as Kutch and Saurashtra.
So, an atomic power plant should be locat-
ed on the western coast for the desalination 
of the sea water as recommended by the 
Bhabha Scientific Research Institute. This 
plant will not only desalinate water but it 
will be used in the fertilisers, aluminium 
plant and another fertiliser factory coming 
up there near the west coast. My friend, 
Mr. Pi loo Mody, also comes from that area, 
the Panchm?hais, which also suffers from 
lack of drinking water, still he does not 
mind, if an atomic station is set up along 
the coast, it will be not only for the indust-
ry! use but it can be used for agriculture and 
drinking water purposes t there and that can 
be done only by an atomic power plant.

1 would'like to tell you one thing more, 
about the price of gas and residual fuel oil. 
A dispute between the Gujarat Government 
and ihe Centre is going on since long. In 
1961 the Gujarat Electricity Board had a 
dispute with the GNGC and in 1964 actually 
Dr. VKRV Rao was appointed aibittator in 
that dispute and in 1968 he gave the award. 
The price was fixed something like Rs. 59. 
Now it has jumped to Rs. 147, I cannot 
undetstand this. It is the duty of the Centre 
to fix a reasonable price so that industries 
and other things in Gujarat may develop 
rapidly and the price should be immediately 

fixed.

Last but not the least, as rightly said by 
Mr. Pandey, is Narmada project. When we 
are talking of linking of the Ganga In the 
North with the Cauvery in the South, 
Narmada being the life and death question 
of Gujarat, should be taken tip immediately 
and implemented. The Narmada should be 
linked up with the Rajasthan canal a id  
water brought to Kutch and Banaskaatha 
which require water very badly. It will aisft 
be an outlet into the sea to Punjab and 
Rajasthan and from the defence potato? 
view alsoit willbe a barrier onthe western 
border and this canal thould be extended 
opto Kandia,

''iH ir, ,©«j a r a t G o v e r n r a e i i t l i a s t ^ ^  
depicted
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es of this area of the Raan of Kucthbeing ject of Gujarat is now being attacked on 
developed and tbe remaining being kept at the ground that ft it not a sound decisio*.
tuch and saying u> the people that if But the whole thing has proceeded wen
Narmada come*, the whole of the area will beyond the stage of decision. I myself,
be developed like this and thus they are when the project was first takes in hand,

................. opposed it; I would still consider that Ifwaiting for the Narmada to come up and 
not developing this area just like a beggar 
goes round with a trolley in which a tick 
person is being carried. They do not want 
the ulcrr of the sick person to be heated nor 
they want that tick person to die just to get 
alms.

14,00 |*r*.

This area of Kutch and Banaskantha it 
shown as diseased person in that documen-
tary. We, the Members of Parliament, 
coming from that area have been stressing 
these points in this august House. 1 rem-
ember this. On 5th of April, I960, when I 
was sworn in the Rajya Sabha, the Bill for 
the formation of Mahagujarat and Mahara-
shtra came up. On the very first day 1 
reminded that the development of Kutch 
will be the responsibility of the Centre as 
recommended by the Joint Committee and 
the Boundary Commission. But, Sir what 
hat been done ? The first and second 
plant were guaranteed by the Centre; but 
then please see the misfortune of us. In 
the First Plan the amount was Rs. 3 crores; 
In the Second Plan. Rs. 8 crores. In tbe 
Third Plan it was reduced to Rs. 4 crores. It 
was reduced to just half. This is the situa-
tion!

Another funny thing that >ou find is 
that roads are calculated in Gujarat on tbe 
basis of population and not on the basit of 
the area. Thanks to Ayub Khan there are 
some roads in Kutch which have come up 
after the attack of Pakistan* Some roads 
are there today.

I have made certain small suggestions 
about the back ward areat. If these things

one had to take a decision today perhaps 
that would not be the right thing todo. 
But, it it wise in a democratic country 
to set such worng precedents that once a 
new Government comes into power, it can 
set aside what was decided by the previous 
Government ? This is one point on which 
J feel that since the President’s rule, if
any mistake has been made, it is this.
Why should the work on Capital Project
be suspended ? Was it not a decision
taken correctly and properly by theprevious 
legitimate Governments in power t  This 
decision was taken by several Governments 
by democrat ically~eleted Governments, 
This decision shot Id have been respected 
by the Governor. I am emphasising the point 
of right and proper precendents and 1 wish 
to say that it is unwise to interfere with 
decisions of this nature. Quite apart from 
the merit of this issued-and of course, in 
this case, merit alto is in their favour,*.-not 
touching this decision now seems to 
be the better course. When so much of 
money has been spent. And the onus of 
proving that a change would be desirable 
and in the interests of the people would lie 
on anyone who puts forward such a surges* 
tion that it would be possible to find ano-
ther alternative arrangement which would 
mean that we shall not lose anything on'the 
change proposed to be made and that the 
sutnofRs. 30 crores that has bees spent 
will be well utilised and for a relatively 
smaller amount we shall be able to have * 
better capital.

I would then like to refer to the point 
about drinking wafer which is undoubtedly 
a very serious matter in Gujarat. Over 
a thousand villages or possibly more are

are looked into and the programme is 
carried out*I am sure some regional dispa-
rities will be removed and I hope Govern-
ment will consider these points, Thank 
you. ■' , -  ■' . . ■■ ■; '

SHjU H,M. PATEL (Dhandhuka) : i  
would like to make a few observations. 
Ooe of the fi«t thtogs that strikes me is .

by ^

still without drinking water for the greater 
part of the year. This is something wfeich 
needs to be taken up on a very high 
priority basis. There is a  decision of tbe 
previous Government that it would be so 
done, but I thinktbattbedifficuH yHesin 
the implementation. 1 hope tbat duriiig 
th period of the President's rule, sufficient 
. imp^uswillbegiventotbeimplemefitatkjn 
. of projoct for the purpose
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, The hon. Member who spoke before 
p referred  to various unfortunate decisions 
or policies of the previous Governments, 
but I must say that hit reference to unfair-
ness was not altogether right. After all. 
there *re certain natural advantages and 
natural disadvantages, and one cannot 
altogether overcome them. If there is no 
tcaiofal! in Kutch, then there is bound to be 
scarcity. If there are no major rivers in 
Saurashtfa, then it is impossible to have a 
major river project. You have to have a 
major river first in order to have a major 
river project. But that apart, thereafter 
certainly every effort should be made to 
remove the disadvantages resulting from 
those shortcomings.

In so far as power is concerned, undou-
btedly Gujirat's power problem can only 
be solved by the establishment of an atomic 
power station, because Gujarat has no other 
source of energy left. It must bring coal 
from long distances, which means that 
power becomes extremely expensive. It 
has hardly any or very limited hydro-power 
resources and even these not until the 
Narmada project goes through; in 
fact, not even then would there be 
touch of hydro-power available.

Oil and gas which are available are 
now sought to be made fantastically expen-
sive by a Central decision. It is so entirely 
unfair that it is difficult to believe that 
the Central Government can be so partial 
tod so unfair. One course or one policy 
is adopted towards Assam and a totally 
different policy towards Gujarat. It may be 
that Assam Government is more competent 
and knows how to handle the Central 
Government and the Gujarat Government 
does not. That is possible. But certainly 
oats would have expected that the Central 
Government would have regarded the matter 
on an equal basis and taken a fair decision. 
1 hope that they will take a fair decision 
soon. Unless they see Gujarat’s position 
fairly and take a «sir decision.

stations- we shall have to rely upon ̂ toniic 
energy. Therefore, I think quite rightly the 
policy of the Government of Gujarat has 
been to pres* for the allotment of ait atomic 
power station somewhere along the coast of 
Saurashtra. What I would suggest now is 
that decision should be taken soon and the 
implementation begun welt in advance so 
that power becomes available some time in 
the Fifth Five Year PJan. Unless that 
decision is taken at an early date, it would 
be impossible to achieve that objective, and 
Gujarat will experience power shortage

I have briefly touched on the oil and gas 
prices but 1 do fee! that that is a matter which 
ought to be taken up now when there is 
President’s rule because then the responsi-
bility can be fairly and squarely accepted 
by the Central Gouernmcnt as to what the 
decision is. To suddenly raise the price of 
residual fuel oil and gas by virtually a 
hundred per cent is not fair or reasonable. 
It can be contested, but the point 1 wish to 
make is that the Central Government itself 
should apply its mind to this problem 
entirely afresh and look at the question not 
just from the point of the Oil and Natural 
Gas Commission and its profitability but 
from the point of view of a Staie which 
has power requirement and for which it is 
important that power should be available 
at a reasonable price. Today the 
price of power in Gujarat is among 
the highest in the whole country, 
and that is not something which could 
enable the State io progress as satisfactorily 
industrially as is necessary.

Then there are two major irrigation 
projects. Gujarat has-the third one, Ukai, is 
about to be completed. One is the Muhi 
project where the Kadana project has been 
suspended, again because of a dispute bet* 
ween the Rajasthan and Gujarat Govern* 
meats. Why should this be allowed to 
cause delay ? it is well known that if this 
project is proceeded with speedily, it wit! 
mean a very considerable area receving 
assured water supply which it docs not

cheaper power wilt bt-come 
virtually impossible. But in any case 
apart from the question of cheapness, there 
it also the question of the power demand 
which is growing and for any further 
establishment of large power stations 
g |d  in future^ thera must he Jarge power

today. That area is not only rich agri* 
culturally but the farmers there know how 
to put the water to the best possible use. 
The difference?1 Is small attd I h&p* the 
Central Government wit! use its good offices 
to rcmove tU the difficulties and hurdies 
aodtoseo this projectisproceedtd withas

JULY'22,1971 OenenttDlse w trfB  G. « *
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As for the other project, Narmada, it 
is impossible to say much. It has been 
referred to a tribunal. But even to, the 
Central Government can use its good 
offices, if it is so minded. The Central 
Government, I would have thought, from 
the point of view of all-India considerations 
would have realised the urgency and felt it 
essential to see that a decision was reached 
at the earliest. The Narmada scheme is 
not prepared by any one State; it was drawn 
op hy a noutral committee of experts, the 
KJbosla Committee. If work had proceeded 
according to (he Committee’s report, we 
would now have been half way towards the 
completion of that project. It would have 
meant over 50 lakh acres of land being 
irrigated; vast areas which are today dry 
and barren would have received water and 
India's ability to overcome its food problem 
and the problem of agricultural raw mate-
rials would have been enhanced. These is 
no reason why even now a decision should 
not be taken to achieve this. I would not 
like to enter into the merits of this issue. 
What I would urge upon the Central 
Government is that it should take an active 
hand now even when the matter is before 
the tribunal, becausc whichever way the 
tribunal decides, it will still have to be 
implemented and enforced, and 
without genuine goodwill on the part of the 
parties concerned, that implementation 
will be always hampered and not proceeded 
wiih as speedily as is desirable.

I do not wish to take more time. I 
would only refer to one more matter, 
education. Here certain decisions were 
taken by the previous Government just 
before it submitted its resignation. 
But because of certain technical reasons 
tha Governor decided that these are not 
to be implemented.

It seems to me that here the Central 
Government might well look again at the 
matter on its merits. Are these decisions 
in regard to these matters—that is to say, 
making secondary education free and giving 
certain concessions for the consumers of irri-
gation water—in public interest or not ? Are 
these decision* in line with the policy of the 

;;l>r«^ows;«|<fcied govemments of Gujarat or 
in line, if they are in 

: then put a atop to them, ■
from imnlemwUftd o a t:

on the ground that there are no finances but 
on the ground that these are not proper 
decisions 7 Financial considerations undo-
ubtedly are important, and they must fee given 
proper weight, but those were not the consi-
deration on which these decisions were set 
aside. Financial considerations also would 
not have necessarily prevented the implemen-
tation of this. 1 may say that Gujarat it 
one of the lew states in India which docs not 
abuse the facility of overdraft that is made 
available. I think it is right that it should 
be so, and that is how the State policy 
should be, that it should be run in accord-
ance with the financial canons of propriety, 
but because it does so, it should not be 
penalised. I do feel that ag$in, during the 
President's rule these two decisions that were 
taken should be considered afresh on their 
merits and implemented effectively.
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taken to see that the emphasis is laid on the 
welfare of scheduled castes and tribes,, small 
ormargrnat farmers, landless workers and 
oilier vulnerable sections of society. There 
Is a specific provision of Rs 25 lakhs for the 
welfare of scheduled castes and tribes.

So far as foodgrain production is concer-
ned* 35 lakh tonnes will be produced during
1970-71 as against 30,fc9 lakh tonnes in 1969-
70.

In the field of land reforms/ the State 
has completed the programme of legislation 
for abolition of intermediate landholders and 
for distribution of land. For this purpose, 
the Gujarat State Cooperative Land Develop* 
ment Bank has drawn up a scheme for tak-
ing land from landholders, for which a 
provision of Rs. 8 crores has been made. 
The State Government has undertaken to 
bear the losses, if any, incurred by tbe 
Bank.

In terms of industrial development also, 
the State has a very organised industrial 
scctor. The Indian Petro-Chemical Corpora-
tion Limited has started its work. The 
Aromatic Project is expected to be commi-
ssioned towards the end of 1972. The 
Naptha Cracker estimated to cost Rs. 30 
crores is expected to be on steram in early 
1974. A Fertilizer Project in the coopera-
tive sector is also being established at 
Kandla Kaloi. These new big projects 
coming up will certainly generate sufficient 
employment and will go I  long way in meet-
ing the unemployment problem of Gujarat.

In terms of electricity also, certain 
schemes have been taken. The expansion 
of the Dbuvaran thermal power station with 
an additional capacity of 280 MW and 
Ukai hydro project with 300 MW capacity 
are in advanc;d stages of implementation. 
In the field of rural electrification also, there 
it substantial progress made. 3951 villages 
and 66,159 wells have been electrified till the 
end of March, 1971.

20 percent of the revenue outlay is 
spent On education. A provision of Rt. 48 
crores has been made for this.

Gujarat hat a specific programme known 
H tbe Frogram*ae of right to work. Thhi

has been there right fwm 1969. A provision 
of Rs. 2.5 crores is included in the State'* 
fourth plan for the scheme of right to work, 
for taking up labour-intensive schemes or 
works for the relief of unemployed and 
under-employed in rural areas. This, along 
with the other rural work programmes that 
have been taken up, the programmes for 
drought-affected areas, the frash programme 
for rural unemployment and small farmers 
development scheme, will also generate 
more employment. The special employment 
oriented programme now covered under the 
right to work wilt involve an expenditure of 
Rs. 43 crores and will generate employment 
potential of 940 lakhs man-days. So, it is 
not only 12 Ambar charkha centres, as the 
hon. Members have mentioned, but the entire 
scheme of rural development and special 
programme in drought affected areas and the 
Central crash programme of giving employ* 
ment to the educated unemployed as well 
the industrial projects to which ! have referr-
ed to will undoubtedly generate enough 
employment and to some extent solve the 
problem of unemployment, as far as Gujarat 
is concerded.

There are a few specific points which 
have been raised to which I would like to 
refer. One is the fear that because some 
construction works have been stopped there 
is some rethinking on the Question of the 
new capital of Gujarat/ Government have 
taken no decision to shift the capital from 
Gandhinagar to Ahrnedabad and the news-
paper report* appearing in this cannection 
are not correct. Only a few works are not 
taken up in Gandhinagar during President's 
rule. Obviously, any decision regarding the 
continuation of work or the question of shift 
ing cannot be taken during President's rule. 
It will have to wait the formation of a 
Popular Ministry as such an important deci-
sion can only be taken by a popular Ministy 
in which the people of Gujarat will have 
confidence.- .

Reference has alio been made to the 
question of the decision that was taken by 
the former chief Minister about extension of 
free secondary education. Without going 
into the property of taking a decision on 
the eve of tbe exit of that government, the 
position is that thcre is already free and 

: compulsory prknary educarion aod f m  edu- '
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receive fwe education at an annual expend*- 
tore of Rs, 1.60 crores. Coming to education 
of boys* thos* whose parents have an income 
of less than 3,600 per annum wilt be entitled 
to free secondary education. This concession 
baft also been extended to a large number 
of vulnerable sections of the society. The 
extension of. free education will involve an 
expenditure of Rs. 2.16 crores and nearly 3 
lakh students will get the benefit of it. So. 
to a considerable extent the objective of free 
secondary education has already been imple-
mented by takihg this step of giving free 
secondary education to those parents get an 
income of less th in Rs. 3,600 per annum.

SHRI P. M. METHA (Bhaunagar) : 
These were the factors that were considered 
by the previous government before they de-
cided to make secondary education free. 
These are the factors which justify making 
secondary education free.

SHRI K. R GANESH : I was saying
that without going info the propriety of a 
Chief Minister, at the fag end of his 
power taking such a vast decision......

SHRI P1LQO MODY (Godhra) : It 
was not a vast decision ; by your own 
admission it was not a vast decision.

SHRI K. S. CHAVDA : Government
took three decisions— free education upto 
11th standard, removal of irrigation cess 
and regul&risation of land given to the 
Scheduled Duties and Scheduled Tribes. 
What in the logic behind your holding two 
decisions valid and only the decision about 
secondary education not valid ?

SHRI K. R. GANESH : I think, Sir, 
I was trying to give this reason that since 
secondary education is free as far as the 
giri students are concerned and since 
secondary education is also made free -for 
those whose annual income docs not exceed 
3,600/-, therefore, it is very necessary to 
re-think the whole thing and not involve 
Gujarat State into further expenditure oo 
this particular decision which the former 
Chief Mimstertook

a veiy m att amount as the 
: «M»h

That will be 
edncatittttfor

SHRI K. R. GANESH : TbW  li 
hardly any problem involved.

SHRI mtOO MODY : No problem 
but the vindictive attitude of the Governor.

SHRI K. R. GANESH : This ia as 
far as the secondary education is concerned; 
Reference has also been made about 
remmission of land revenue. There 
also certain criterion was not fixed and it is 
necessary therefore that the popular Govern-
ment should take up this question.

With these words 
Budget to the House.

I commend this

MR. DEPUTY-SPEAKER: The question
is

“ That the respective sums not exceeding 
the amounts shown in the third column of 
the Order Paper be granted to the President 
out of the Consolidated Fund of the State 
of Gujarat to complete the sums necessary 
to defray the charges which will corrife1 ia 
course of payment during the year ending 
the 31st day of March, 1972 in respect of 
the following demands entered in the second 
column thereof—*

Demands Nos. 1 to 6, 9 to 14, 
16 to 22, 24 to 27, 29 to 35, 37 to
51, 53 to 82, 85, 88, 92 to 95 and 
97 to 99.” M

The motion was adopted.

MR. DEPUTY-SPEAKER : The question
is

“That only a 
Rs. 2,60,17,000 be 
President out of 
Fund of the State 
defray the charges,

sum rot exceeding 
granted to the 

the Consolidated
of Gujarat to

which will come in
course of payment during the year ending 
the 31st day of March, 1972 in respect of 
Loans and Advances pertaining to Revenue 
Department instead of Rs. 3,20,06,000 
included therefor, in the Gujarat Appropria- 
t ton (Votes on Account  ̂Act, 1972.**

The mottm  M as adopted.


